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ELECTION COMMISSION OF INDIA 

——— 

NOTIFICATION 

Nirvachan Sedan, Ashoka Road, New Delhi-110001/ Dated 31
s t

 May  2017/ 10 Jyaistha,1939 (SAKA) 

No. 82/BR-LC/1/15/2017-BE—In pursuance of Section 106 of the Representation of the 

People Act, 1951 (43 of 1951), the Election Commission of India hereby publishes the order dated 4th 

April, 2017 of High Court of Bihar at Patna dismissing the Election Petition No, 1 of 2015 filed by Dr. 

Sanjeev Kumar calling in question the election of Sri Rajnish Kumar is a Member of the Legislative 

Council of Bihar from Begusarai Khagaria Local Authorities' Constituency. 

By Order, 

VARINDER KUMAR, 

PRINCIPAL SECRETARY. 

——— 

IN THE HIGH COURT OF JUDICATURE AT PATNA 
Election Petition No.1 of 2015 

Dr. Sanjeev Kumar 
                                                                             ………………Petitioner/s 

Versus 
Sri Rajnish Kumar & Ors 

                                                                 …………………Respondent/s 

Appearance : 
 For the Petitioner/s : Mr. Anita Kumari 
  For the Respondent/s        :  Mr. 

CORAM: HONOURABLE MR. JUSTICE MUNGESHWAR SAHOO 

ORAL ORDER 
The learned counsel, Mr. S.B.K.Manglam appearing on behalf of 

the petitioner submitted that although sufficient time was granted by the court 

to the petitioner to file application seeking permission to withdraw this 

election petition but because he is not in contact with the petitioner, no 

application could be filed during this period. According to the learned 

counsel the respondents have got no objection, if the petitioner is permitted to 

withdraw this election petition. 

Perused the record. It appears that in spite of repeated directions, no 

application has been filed but when the petitioner is seeking permission to 

withdraw this election petition, this court cannot compel the petitioner to 

prosecute this election petition 
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In view of the above facts and circumstances of the case, the 

petitioner is permitted to withdraw this election petition and accordingly, this 

election petition is dismissed as withdrawn.  

No order as to cost.  

(MUNGESHWAR SAHOO, J) 

———=
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